
O.A.No. 874 of 2011 

i8ga Bandhu eka .,Appjwa 
Vs 

t)njo o!lndia. & Orb . RepondentR 

Order dated: 05O1.2012 

CUR AM: 
Hi'1m (R.MoharMe.bcr(Adim) 

& 
1onb1eSIui . fc 14cQ!4L) 

Heard Mr. A..N.Sahu, Ld. Counsel for the 

applicant and Mr. S. Batik, Ld, Addi. Standin.g Counsel 

appearing for the Respondents, on whom a copy of this O.A, 

has aLready been served. 

2. 	The case of the appiicint i that he had joined 

as EDBPM, Pai.ka Sahi Branch Post Office on 30.03.1974 

and was promoted to the post of E.xtra-l)epitmental Sub-

Post Master, Paika Sthi durmg 1981. While working as 

such durmg 1983-4 crrniiaJ cases were instituted against0. 

the applicant by the depatrnent. He, having been convicLe4 

challenged the same befre the Leaned Sessions Judge, 

Mayurbharij, Baripada, which set aside the jn.dgment and 

order of conviction. State of Orissa challenged the said 

order bcfor the Hoifble High Court of Onssa. Hoifble 

hgh. Court ot On;a vide 	order dated 
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pea1 preferred by the State of 

ns.a LU. ounci tor the applicant submits that alier the 

order of the Hon' ble High Court of Orissa, applicant 

approached Respoiidmt No 3 by way, of a represeuitation 

\rde. Anncxim,-.A/ 5 	d 	I . O. 2011 seekmg hs 

riteinent in the pt ° t t1)[' tM. reu anzation ot his: 

servwes w,ei.1 2.07199 and all 	vice beTdits. Having 

tecewed no rcspnnse from the Respondents, he has tited the 

pre'e:nt (i),A., with the fiiowing prayers: 

to admit the case, issue notice to 

the respondents and alter hearing the 
parties direct the respondents to reinstate 
the applicant in his post i.e Extra-
t)epartmenta! Sub-Post Master, Paika 
Sahi with hack wages and increment and 
all service benefits as admissible under 
law 

aViii heaid I d Iou.nei. kr  the parties, we, at 

this stage, without enteang, into the merit of,  the case, deem 

it proper to send the case hef're the competent authority to 

take a decision first on the representation. As agreed to by 

the U. Counsel for the parties, we direct Respondent No. 3 

to 	n Id tr the rep'resi'n.tation 	pcyie-A'S dated 

16.0.0I I) and pass a reasoned. order within 60 days from 

da' 	rCe'nt :d 
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4 	\Wtth the above hservatn and dii.xbon, the 

(1) 1L -tankrkl disposed of 

Send copies ot this ordii, along with ropy of 

the (1A, to Respondcrt No.3 and free copies of this otder 

be also handed ovet to the Ld. Coimse appearing for the 


